
     
 

  

     

   

   
  

   

      
     

      

    

         

           

         

        

            

          

         

        

      

     
 



      
 

            

            

          

            

      

         

         

          

         

          

           

            

          

        

             

            

            

 

           

            

         

         

            

           

     



      

 

       

        

          

         

           

         
       

  

          

            

            

         

     

            

        

            

        

              

          

           

        

          

              

      

             

         

 



(iii) That the provisions of sub-section (1) of Section 14 shall not apply to such

transactions as may be notified by the Central Govemment in consultation

with any financial sector regulator.

(iv) That the order of moratorium shall have effect from 15.9.2017 till the

completion of the corporate insolvency resolution process or until this Bench

approves the resolution plan under sub-section (1) of Section 31 or passes an

order for liquidation of corporate debtor under Section 33, as the case may

be.

(v) That the public announcement of the corporate insolvenqr resolution

process shall be made immediately as specified under Section 13 of the Code.

(vi) That this Bench hereby appoints Mr. Avil Menezes, 2D-1104, Dreams

CHS, LBS Marg, Bhandup (W), Mumbai - 400 078, e-mail:

Menezes.avil@gmail.com, Registration No. IBBI/IPA40UIP-P00017 1201,G

201711W4]-, as Interim Resolution Professional to carry the functions as

mentioned under tnsolvency & Bankruptcy Code.

10. Accordingly, this Petition is admitted

11. Even though the Petition was admitted on 15.09.2012 in view of the

change in Interim Insolvenry Resolution Professional on the intervention of

the Financial Creditor, this order is released on 04.10.2017.

V. NALLASENAPATHY
Member (Technical)

B. S,V. PRAKASH KUMAR
Member (Iudicial)
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